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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).17401/2010

(From the judgenent and order dated 09/04/2010 in CRP No. 94/2010 of
the H GH COURT OF GUWAHATI, ASSAM

COAL INDIA LIMTED & ANR Petitioner(s)
VERSUS
M S UJJAL TRANSPORT AGENCY & ORS. Respondent ( s)

(Wth appl n(s) for exenption fromfiling c/c of the inpugned Judgnent,
permi ssion to place addl. docunents on record and prayer for interim
relief)

Dat e: 30/06/ 2010 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE R M LCDHA
HON BLE MR JUSTI CE A K. PATNAI K
( VACATI ON BENCH)

For Petitioner(s)

Parap P. Tripathi, ASG
Gaut am Awast hi, Adv.
Nintrat GI1I, Adv.
Shuchi M shra, Adv.

Ni khil Jain, Adv.
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For Respondent (s)

K. V. Viswanat han, Sr. Adv.
Suchit Mhanty, Adv.

Chi nnoy Pradi p Sharma, Adv.
Mangal jit Mikherjee, Adv.
Ranj an Miukherj ee, Adv.
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UPON hearing counsel the Court made the follow ng
ORDER

I ssue notice to the respondent Nos. 1 and 2.

M. Ranjan Mukherjee, Advocate, who is present on
Caveat, accepts notice on behalf of respondent Nos. 1 and 2
and wai ves service.

Li st after four weeks.
In t he nmeanwhi | e, enf or cenent of awar d dat ed
February 06, 2009 shall remain stayed.

(N. S. K. Kanesh) (Shashi Bala Vij)
Court Master Court Master
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